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IN TIE CEHRAL ADMIVIS IRATIVE . IBJNAL, JAIDPJR 3EX
JATIP IR,
0.A,1b.1952/86 dOt, of order: 26.7.93

S.P Gipta asnlicant

Jnion of India & Ors., . : Resoonilents

Mr,2,V,Calla : Comnsel for annlicant

None for the respondents.

CORALL. \

Hon'ble Mr.Justice .L,llehtd, Vice Chairman

e

Hon'ble Mr.,P.P.Srivastava, lember {(Adm.)

POR (O BLE IR,JUSTICE J.L.MEHTA, VICE CHAINM:IT,

Aoplicdant has filed @ sait in the
th

Mansif First, 3andikui and prayed therein tha@t

dated 10.5.82
dents be restrained from reverting the 2-»licdnt

the »ost which he is holding 3t the time

suit. An a@nplication for grant of temnorary inj.anction was

Also filed &nd origin2lly the sa@me wds rejected, however,

it was stated

€

Court of ledarned

e ordey

be declired nall ind void ani the resoon-

from

of filing the

that the Anpellate Authority granted the

injunction order in favour of the @onplicant and the

@nplicant continued to hold the nost till the dat

his retirement, Now the anpnlicdant had already vo

the »nost @nd he his @tt@ined suverdann

fHle is entitled for the vensiondry benefits &s he

worked on the sa@id nost. The ledrned counsel for

anolicant submits thet his juniors were vromoted

the intervening period therefore he shoild =150

te of

rked on

wation on the nost.

has

daring

ne Pro-

mither s ich

noted daring the intervening neriocd. N

tﬁAWwﬂdomj-

relief was onraeyed for in the sait nor adny cdseﬂgﬂA

pledding. In such circumstiances no order c«n be

in this mdtter,

the -order daeted 10.5.

parties to beir their own

(O, /\égi;)

accordingly

(P.P . Zrivaske®a)

sember {Adm. )

Dassed

‘e hive not decided the validity of

82, I'ne T.A. is disnosed of

Vice Chairmin.



